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(5) 23,11,2004.
Appl: None.
Resp: Shri S.,K. Pandey/Shri S8.,P. Singh.

%/wQN¥&mmmﬂe%$—%EQM&EE—GOF%? is taken on record. HM.P. 1770/04
£ stanes d&ap@s&d of. :
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By orcder dated 31,10,2002 IN OeAs 243/95, the
applicant wangntitled for notional seniority without
back wages. BY order dated 15.12.2003 in 578/2003 direction
to the respondents issued for fixation of pay of the applica-
nt. | o |
Neither the applicant norrhia counsel is Presentitoday.
Shri S.K. Pandey/Shri S.P. Singh counsel for the respondents

i
wot heard and pleadings were perused.

) | . -
R : LgY order dated 7.242003, notional seniority w.e.f. ey
N \ 1.1.1982 to thg]igylicant has been given. Annexure-CA=1 to
@&/vbﬁgz:D counter replg/showg that the pay of the applicant has been
A fixed. The orders have been fully complied with., In view
~ 2%)%”

of the orders having been complied, no contempt is made out.
The contempt petltlon is digmigsed. Notices are discharged.

(M.u. Sahni) _ ’ ' (s.p. AEYE)
M(J) | - M(Aa)

Thereafter, Shri Sharad D3¥edi for Shri D.P. Demedi
appeared. Heard. In case, the applicant feels aggrieved by
the pay fixation, he can raise his grievance in the appropriste
forumlgs it would beezﬁﬁ a separate cause of action altogether.
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(ML Sahni) o (S.P. Arya)
M(J) |
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